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respect whether he has ascertained
the facts. Ultimately, a decision in
a way different from his decision
might have been taken by the Gov-
ernment, That does not mean we
bave shielded. There is the other
alternative that his conclusion is
wrong. If the police went there, and
made the search, the whole thing was
done in a responsible manner. The
thing came back and we decided to
drop the matter. Surely, there must
have been a valid reason for doing
that. If he has ascertained the facts
and if he is prepared to make that
statement, I am prepared to make an
enquiry into the matter, but only on
his promise that if he finds himself
in the wrong, he will not repeat such
a statement again.

That is about all.

Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

ESSENTIAL COMMODITIES BILL

The Minister of Commerce (Shri
Karmarkar): I beg to move:

“That the Bill to provide, in
the interests of the general pub-
lic, for the control of the produc-
tion, supply and distribution of,
and trade and commerce in, cer-
tain commodities, be taken into
consideration.”

Before 1 pass on to my observations,
I should like to say that there has
been expressed to me personally a
desire on behalf of some Members of
the House that this is a rather im-
portant measure and that it is much
better to have it sent to a Select
Committee. In case any hon. Mem-
bers want to suggest it, I would only
like to say that I am prepared to
accept that suggestion. But if there
is no such suggestion, I can proceed.

Mr. Chairman: The Minister must

inform the House whether he would
accept such an amendment.

Shri Karmarkar: I will accept the
amendment. That is what I said.
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Mr, Chairman: Motion moved:

“That the Bill to provide, 'in
the interests of the general pub-
lic, for the control of the produc-
tion, supply and distribution of,
and trade and commerce in, cer-
tain commodities, be taken into
consideration.”

Shri Venkataraman (Tanjore): I beg
to move:

“That the Bill be referred to a
Select Committee consisting of
Shri N. M. Lingam, Dr. Suresh
Chandra, Shri Ganesh Sadashiv
Altekar, Shri Basanta Kumar Das,
Shri Ghamandi Lal Bansal, Shri
Radheshyam Ramkumar Morarka,
Shri Bhagwat Jha ‘Azad’,
Shrimati  Tarkeshwari Sinha,
Shri Tribhuan Narayan Singh,
Shri Raichandbhai N. Shah,
Shri Nandlal Joshi, Shri Chau-
dhri Muhammed Shaffee, Shri
Bishwa Nath Roy, Shri jKhushi
Ram Sharma, Shri Debeswar Sar-
mah, Shri Banarsi Prasad
Jhunjhunwala, Pandit Thakur
Das Bhargava, Shri Narendra P.
Nathwani, Shri Shivram Rango
Rane, Shri Tek Chand, Shri Tulsi-
das Kilachand, Shri Asoka Mehta,
Shri M. S. Gurupadaswamy, Shri
Shankar Shantaram More, Shri
A. M. Thomas, Shri U. M. Trivedi,
Shri Kamal Kumar Basu, Shri
Tushar Chatterjea, Shri D. P.
Karmarkar, Shri T. T. Krishna-
machari and the Mover, with ins-
tructions to report by the 15th of
March, 1955.”

Mr. Chairman: Amendment moved:

“That the Bill be referred to a
Select Committee consisting of
Shri N. M. Lingam, Dr. Suresh
Chandra, Shri Ganesh Sadashiv
Altekar, Shri Basanta Kumar Das,
Shri Ghamandi Lal Bansal, Shri
Radheshyam Ramkumar Morarka,
Shri Bhagwat Jha  ‘Azad’,
Shrimati  Tarkeshwari Sinha,
Shri Tribhuan Narayan Singh,
Shri Raichandbhai N. Shah,
Shri Nandlal Joshi, Shri Chau-
dhri Muhammed Shaffee, Shri
Bishwa Nath Roy, Shri Khushi
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Ram Sharma, Shri
Sharma, Shri Banarsi Prasad
Jhunjhunwala, Pandit Thakur
Das Bhargava, Shri Narendra P.*
Nathwani, Shri Shivram Rango
Rane, Shri Tek Chand, Shri Tulsi-
das Kilachand, Shri Asoka Mehta,
Shri M. S. Gurupadaswamy, Shri
Shankar Shantaram More, Shri
A. M. Thomas, Shri U. M. Trivedi,
Shr1 Kamal Kumar Basu, Shri
Tushar Chatterjea, Shri D. P.
Karmarkar, ‘Shri T. T. Krishna-
machari and the Mover, with ins-
tructions to report by the 15th of
March, 1955.”

Shri A. M. Thomas (Ernakulam):
Is not the hon. Minister making any
remarks?

Debeswar

Shri Karmarkar: Yes. In view of
the fact that this Bill will go to the
Select Committee, I think it would
not he proper for me to make a long
speech at this stage.

Shri K. C. Sodhia (Sagar): On a
point of order. I beg to enquire
whether this sort of motion referring
the Bill to a Select Committee with-
out having given notice at the proper
time is admissible now.

Shri A. M, Thomas: The Chair can
always waive notice,

Mr. Chairman: The rule is clear.
The Chair has discretion to waive
notice, and in this particular case,
gsince the amendment is an agreed
one I am allowing it. |

Shri Karmarkar: As hon. Members
are aware, in respect of the control
of the production, supply and distri-
bution of certain essential commodi-
ties like the ones mentioned, control
is absolutely necessary.

Now, I will not take the commodi-
ties one by one. Take for instance,
raw cotton, raw jute and things like
paper, iron and steel, cotton and
woollen textiles.

Though we are achieving more and
more of sufficiency, it will be obvi-
ously seen how essential it is to con-
trol these commoditiea which are
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quite essential to the life of the com-
munity. We all know how absolute-
ly necessary it is, in the first instance,
to have control of cotton, for in-
stance, and of cotton textiles.

Hon. Members are aware that after
partition, we have made a lot of pro-
gress in respect of cotton. In fact,
our progress has been really much
more than we had hoped to achieve.
If T remember aright, the supply of
cotton had reduced itself to something
like 21 lakhs bales or there abouts.
But last year, i.e, 1953-54, the Indian
cotton crop has been estimated to be
about 42 lakhs of bales. While this
can be considered as no mean
achievement, yet the cotton position
is by no means satisfactory. We
have still to import cotton from out-
side. Though we have already reach-
ed the targets fixed by the Planning
Commission, namely- 4700 million
yards for mill-made cloth, and 1700
million yards for handloom cloth,
still we want about 318 million pounds
of cotton, while the present supplies
are estimated to be only 218 million
pounds. So, it is only necessary in
the interest of textiles as a whole,
both textiles produced in mills as
well as the textiles produced in hand-
looms, to see that we do keep under
control both the production, and the
supply and distribution of both cotton
as well as textiles.

Coming to another commodity,
namely raw jute, it is so essential for
our jute industry. Before Partition,
as hon. Members are aware, India hag
a world monopoly of raw jute, and
India had also the largest jute indus-
try. But Partition made a change
for us in respect of the supply of the
raw material, namely raw jute. So,
instead of exporting raw jute our-
selves, we have become dependent on
imports from our neighbour in res-
pect of raw jute. As hon. Members
are aware, in the post-Partition year,
the total production of raw jute was
18} lakhs of bales, and from then,
we have reached almost the figure of
47 lakhs of bales in 1952-53. In 1954-
55, I understand that the production
is estimated to be about 36 lakhs of
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bales, which means a temporary set-
back. As hon. Members are also
aware, the Indian industrial con-
sumption of raw jute is somewhere
about 60 lakhs of bales; and although
the production has in the past two
years been improved -due to foreign
overseas demand, still there have been
times where in spite of heavy
demand from export markets, Indian
mills have had to effect drastic re-
duction in their working hours be-
cause of the shortage of raw jute.
So, control is essential in the case of
raw jute as well.

About iron and steel, hon. Members
are aware how much necessary this
control is, especially in view of the
large requirements for our public
developmental ventures, as well as
for our work of distribution of iron
and steel at proper prices to the in-
dustries. .

About foodstuffs, I need not detain
the House very long. In spite of
the fact that we have largely crossed
the danger margin, in respect of food
and foodstuffs, it is absolutely neces-
sary for us to keep a careful eye on
the situation, for one does not know
what will happen in the future. In
India especially, this subject has to
be carefully kept under consideration,
because supposing there is failure of
rain or there is abnormally low crop,
then it may be necessary to take re-
course to controls, from which we
have happily for ourselves and for
the whole of our economic life been
able to get out. In any case, it is
wise to have the powers for the State
to control all foodstuffs. The same
thing is true about cattle fodder also.

I shall not detain the House in
regard to the other substances men-
tioned in this Bill, such as coal, com-
ponent parts and accesSories of auto-
mobiles, paper, petroleum and petro-
leum products, and other items. In
item (xi) of clause 2 (a), we have
said further:

“any other class of commodity

which the Central Government
may, by notified order, declare
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to be an essential commedity for
the purposes of this Act......

because at any time, there might be
either a glut or a shortage of some
essential commodity, in which case
we shall have to exercise control, it
however being a commodity with res-
pect to which Parliament has power
to make laws by virtue of entry 33
in List III of the Seventh Schedule to
the Constitution. We have provided
for this only by way of safe precau-
tion.

This is the raison detre of ‘he Bill.
Since this is rather an important
measure to be considered, I thought
it was proper to have referred it to
a Select Committee, because ulti-
mately, I am quite sure, the House
will find itself in entire agreement
with the substance of the measure—
both at this stage and also at the later
stage—namely the necessity of con-
trol in respect of essential commodi-
ties. Any country which has no large
powers of control will always work
at its own peril, and we shall not
know where it will land the people
whose destinies are in its control.
Therefore it is that I certainly expect
—and it is natural to expect—that
the House will be at one with us in
so far as the necessity of these con-
trols in respect of essential commodi-
ties are concerned. But certainly, we
would like to benefit from this House
from the observations both at this
stage and also later on at the consi-
deration stage, regarding the wisdom
or unwisdom of governmental action
in either imposing restrictions on cer-
tain commodities or relaxing certain
commodities from restrictions, as also
regarding the administration of con-
trols. I think this discussion will
prove absolutely useful, because in
respect of essential commodities—as
in the case of, certainly, other com-
modities, but much more so in the
case of essential commodities—we
have to see to it that not only the
powers that we have got are sound,
but that the administration of the
powers also is soundly exercised; and
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I look forward to very stimulating
suggestions from hon. Members of
this House in respect of this measure.

Mr. Chairman: Next, I call upon
Pandit D. N. Tiwary. Is he a Member
of the Select Committee?

Pandit D. N. Tiwary (Saran South):
No, I am not fortunate as to be a
Member of the Select Committee.

Shri Karmarkar: If he is very
anxious, perhaps we might include
his name.

Shri Nambiar (Mayuram): Not for-
tunate, but so unfortunate.

dfer @10 Tao frardt : fawmz
XEE, @ wEw Wi St 9
wfrras Ffeda fawr aw fm &,
& gawar qv fs e o o wafeet
A AN @ F FAA TH AW
N @ aE = fav & aga Fawar §,
DT ¥ AR Iga "WIEY ¥ Ay
wit ¥ fod A FGF | AFE TR
o W & et g
e frex = o faw ae s
da% fFd, SY YEA G o T o
2 foF ot 9 T fAT g a@r qiwer
TEAE AT | WY AT T EEq
@ i 5 7 avt § o a9 o @i
9T AW, =, 9 AR AT FT FEA
a7 I9 THY W AW FT AR o
fX e ar | 3w oidheafa & fag
& et &Y 7 o T AR & A
fiFlt TT AETATT FET RS & )
wETE & AT AT TEE ¥ T F g
N T A Y W o Y
& oY S s T aw a% N e
@t 5 ag Fgn aer qfewr a1 fF A
ot R afaw & o W welt e
WO FY TAT T FHAT & | WY
a7z g fF foe %y gt 3 A <l
w 7@ T ff AR whw o §, 9w
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TR HERHT AT S 7 AT FRIT
WA FH & faems 3o 4 R
IR FETOfE WH WA gy
N R W AW AR T TR &
I AT BT B FAN T I
T g, Wifs 0@ T AN @G A
a s AfeT dfwrar = oo 9|
¥ AT W AT AW | g @y
fis Iy ava fraeit e At | EF ST
1 & 7eon & fe T Afawar =
FTE T GATE | AT AT HRGvAT
¥ S B AT FH H IAAT AT Y
& T W AN W A F W
¥ A H I ARA TG F A
o fF ag T AT @ AR
o wifed a1 1 @ wFaT & fFoag
IAE T & AL AT AT G &Y AT Ay
gt #T FT & A FA W
FEAT TR AR & 7 T 17 78
2 | w2 f T e el A & afer
& e ¥ W Ry wivege
&, T, & I AT W J_r e
frae AR 97 1 § fAe & 7 8
FETATEHAT | Iq A F o F2IT
qr, @ foedt AT F wEW FA T
S ST G AT AT T Fgr FA
4 fr afz frlt 9 # g &= @
@ I I HG A @R W
# OF qgd & AT FW AT I
qrT AT TE g 91, S IqT 6
T FAA | T A A g
fF SEFYIY IR T F fear
A AE IE@ AH G I 1A S
FENA FT qAT Ig TOAA G | o T
frzat aen fufrer @@ w8 aw o=
) wewar ) fafet §F osm
R IFA A AR T fF v
gt fear 9w 1 IRW F o
mAR It SR ¢ W § g fom-
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TaaE ) fegEm A e g,
AT T AT ATT LI AT FI T
WMFQARIE | T ST I D
91§ 99 $ @7 fF I 9/ 7
Y S Sy FO gEa A A
IR 3 F AT T AT T | WS
it o e g9 el T A
AT ZATL AT F1 & T 7Y e
TR FEIT F FEL FAA § To § Ao
ENIERAGI AT AG  To LI ATo
¥ taear & 1 EAHE SEE QF TG
awdr & 1, o Sw gl w aw
T FT 6T €, S I I I€ T
g1 W Faw e ¥ A9 A
T I99 &, fah IR AR 9T Te
& T AHEd BT GT T T IR E )

R A qfaad A9 & o ¥
AT T T FTH T FA@AT &Y, Q¥ I
T FIIT  TE @ IE, G "}
A F AR TFATHE F FHI
¥ frd R A aga T §, I AW
g Fad, afe g wiR wE%
R RN IEEE ! WA
SrAar f 7 W fRr 9Tg wTeT aX
LI T &Y, Al A A1 T 7 9w
FET HT FAT G AT § ar9g wF
&7 =7, AR 9, A fawar & 1 Afa
@ I AT J& FE G AG A9T |
q TS AT AT g AT T TE-
A & AT AT & | FF TF
& IR aTAE T e § AR g
Ig ITHT FLT A AL FT TR G |
g fewiz ¥ qafam awd @ T4 #X
grd § | wafad g e o s
AT F AF TAT g WA T

& aff wman ¢
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wafed qm @ gen ), I § Ao
FHF A TP F AR @ q
8 <A w1 7 3T § faw o ag g7
FOT T FGFA | AT FT AW F
T § FE FE H T qOE@ & 7
T &Y A 9T A A FIfT e
FIRA @ AN &1 Ig gaI FoT
EF mAvradm e RE T @
T g UE guE fF ag wifeT weaT
F1 UFF FT TAFT § AT AT A7 qgH
T FT AT ¥ I FEIA AT ATAT
g? w ww gy #E W fgm
g g = ey § fr fl e
T TR T TCHTT 1Y qQTT & Y AWt
 gfw 9ux ol § W) ag awe
€ fF amae @ 9 ¥ w0 oG G @
2 A 39 9 % IO qE FIA  TIWAT
T g gwE w1 %9 Al $ fod A
g & o FX & 1 Ay o AW
AT qET & @ G, WL W o
g @ R g7 =Y qT R |4 SmAr
TEE? IR A A=A
g 5 37 i 9% 98 TR R ER
I NI 9T FET T AE A W 2@
Fagama ¥ fam @ &1 & o
0 TE@ ) FI F FT a7 AGE
e § afe &, & fire & so wfed=w
Y F % &, niferarie o F faw
9T T FI ¢ AT TfewT HET g6
¥ AT g5 73 oF afsw w g
# @ ¥ fod ww qar w ax ®E?

Y g AN & T YO X AT
o f5 fegam & goard fom &
FOq 0,000 W AFTE | TH
aTH A WY I gE o & e WP
Tl @ #Y war g @ W gEd as
Yo QA FA T RE | v wfe
wiaewe ! g fad Qar fawr s
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WEE ! T 3y A AR AR
T § fe “faw e f 3 @ faw
AAMIFgE A qEE, 99 F 9w
& | 7 faw we @ B ? AW
e )X Fw i o A Y,
afFa ot aga & 99 W Few @
&Y T oI § ? AT, § aga Lfefew
im“ﬁm’@h ﬁﬂ*‘fﬁiiﬁa
SYTET §9ATT AT AW & | 7 QY afy
g f& qwm i 51, fow # e
T g, FI ¥ amgx A

g § a9 faw F dRE 03 AR
ty fed | JmW L3 AE:

“Where a person is prosecuted
for contravening any order made
under section 3 which prohibjts
him from doing any act or being
in possession of a thing without
lawful authority or without a
permit, licence or other document,
the burden of proving that he has
such authority, permit licence or
other document shall be on him.”

[SEHRI BARMAN in the Chair]

T www g § 5 fey ot qwed |
YT qrfad FF FT 7R TR )
W FWI &, A @9 A9 98 AR
fedq QX T @ & | ATIH! FifEd HAT
¢ fF g, qee W9 A W@ S § |
qF TE W §, W9 IFTE AW FT
qd & 6 o wmeY ) Sedy @
fear /a1 | I T 9T A qg AR
T @RE?

@ T ag § 5 W am
fe aoord feurddie & wwasd &1 dfaw
W W ET € 1 aga ¥ AW I
ST Qe gm FWE 1 FWW 13
& WETX T ITRT SO & fEw o
v foa fear —
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“No suit, prosecution or other,
legal proceeding shall lie against
any person for anything which is
in good faith done or intended to
be done.”

AR qX 3 WA § 1 W W &
THHT AT R | @I FT AT Lo,
Yo THYT G AT I @RI 1T § I a8
AP F A E A IR T waea & &Y
g qe9 3 fod a1 4T fadw & fom,
ar ST A A A s, sEte

- waET 9o fear | A ag SR S seger

WY § I fawms w1€ 39 T I
WHAT | WYY a1 TEH oW @A
afgd & fEY TR TeEE S
AT FL AT IT G A qFIH AT TF
T AEHL Y g g & Ry
o e ¥ faems afe frdt § sTEr
AT At a8 @ 99 R w9
AR & qgr I § a1 99 F
W q< F agi I § fF w A W
T @ AT QY | qE § a8 SNy
AFTAT AAT ATRI & AT I IR 29
ST A1 §, AfeT o wH A 3, %
T = WA F 9 § o § ag sy
I FT AN FT S T § AT R
Iq AT FY & g femr wmwr g A
AN A WA & ) IR TG OF WA
q7 IEF AR TR 9 AR
A 9 fqd FT wqE@w 9 ;T
¥} A@TT | G @S 97 | AfEA
W aO% ¥ Sq  Afgee  frar m
& W F AT AR O GFAT
9 AT | gafad qfeds R A #R,
ENTAETR R A T F, TEATHT $7 g4
&Y, R uH q9 gfea 9k &
wawEr  owREd w1 ¥ f@w
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[ifeq 1o uFo faardl]
ar fex g 99 9 W s dedm,
ag @ A A
g @ X g e qwH A
¥ O AN e I
FUg AT T E | FA Y T GEIAA
IR @A AT A @
§ ¥ g & AW
4 pM.

Shri §. C. Samanta (Tamluk). The
Essential Supplies (Temporary Pow-
ers) Act was enacted by the Central
Legislature in 1946. Its life was
tmited to the 26th January, 1955.
On the 26th January 1955, an Ordi-
nance was promulgated to enliven
the Act. Now the Bill has been
brought before us and it is going to
the Select Committee. I have mainly
to refer the definitions that have
been included in this Bill for the
consideration of the Members of the
Select Committee. In it, I find, ‘food-
stuffs, including edible oilseeds and
oils’. It is also said that it is for the
control of the production, supply and
distribution of, and trade and com-
merce in certain commodities that
have been mentioned in the defini-
tion. In the definition, foodstuff includ-
ing edible oilseeds and oil have been
mentioned. I cannot understand why
oils only have been mentioned. There
are other things also. Do not the
Government want more production of
those things?  Government have
established so many central com-
mittees, the Indian Central Coconut
Committee, the Indian Central Tobac-
co Committee, the Indian Central
Arecanut Committee, the Indian Cen-
tral T'ea Committee, the Indian Central
Coffee Committee, the Indian Central
Silk Committee and 80 on.
There are so many committees that
exist for the improvement of produc-
tion of these and other things. It
stould be considered why the other
things are not mentioned .and only
edible oilseeds and oils are mentioned.
We know that the Government is
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thinking of constituting an Indian
Central Spices Committee. That also
comes under foodstuff. Not only
foodstuffs, food crops have also been
mentioned. Food crops includes crops
of sugarcane also. Foodgrains and
food crops should be defined in such
a way that there will be no anomaly
in the Act. From the previous Act
I find that there was mention of mica
also. It has also to be considered by
the Select Committee as to why mica
has been deleted.

There is one item, cotton and wollen
textiles. I cannot understand why
silk has been left out. There is a
great necessity for giving attention
to the sitk industry of India. There
is also the Indian Central Silk Board.
So, I cannot understand why only
cotton and woollen textiles have been
mentioned and not silk goods.

Mr. Chairman: This Bill i in fact
primarily for the purpose of control
of the trade and commerce in certain
commodities.

Shri 8. C. Samanta: It is also con-
cerned with production, supply and
distribution and trade and commerce.
So, I refer to these things also. Con-
trol is necessary only when there
are disadvantages found in the coun-
try for the equal distribution of the
things. We have a bitter experience
of thef controls that we have had
during war time and afterwards.
Control is a good thing if we cannot
accept control as it is, or as it should
be, then we are condemned. As we
could not accept control that was
there, our morals have gone down.
Now, 1 hope, people have understood
the bad effects of control and they
are very careful about it. So, under
the circumstances, we request the
Members of the Select Committee to
include only those items which are
most essential and those articles which
are in abundance and can easily be
available should not be included.

Sir, I hope the Select Committee
will give due consideration to the
Bill. With these few words, I favour
the motion for reference to the Select
Committee.
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Shri Raghavachari (Penukonda): I
rise to make a few objections to this
measure. You know that the Consti-
tution, when it was first framed by
the elders, definitely contemplated an
emergency and that too for a tempo-
rary period. The present Government
felt the need for power. Centainly,
all cases for power come only in the
interests of the public and not cer-
tainly in the interests of those who
want to exercise the power. There-
fore, the need for exercising that
power or continuing that power was
felt so much that they thought that
even the existing Constitution should
be amended and then the Constitu-
tion was amended.

Now, the question is, is the situa-
tion in the country even as bad as it
was at the time the Constitution was
made and even then they prescribed
it for a few years only. The present
Bill is to make it a permanent fea-
ture. If you examine the provisions
of the various items and the sche-
dules, the State, the Central and the
Concurrent  Lists, you will find that
many of these essential goods which
have been included in the Bill are
gocds the production, manufacture,
control, sale and distribution of which
are mostly the exclusive province of
the States, particularly, the agricul-
tural commodities. So, production
and distribution of agricultural com-
modities are within the scope of the
States. Inter-State mdy  possibly
come here. Therefore, you see that
the present Bill which wants to con-
trol production, distribution and trade
and other things, definitely transgres-
ses the exclusive power of the States.
No doubt, it might be said that the
powers Will be so exercised that the
State interests will not conflict. But
1 daresay that it always happens
that these powers are exercised not
with the eye on the interests of a
particular State but with the eye on
the whole of India, which necessarily
goes against the interests of some
particular States. Therefore, I feel
that _jt is very essential that the
Select Committee has to consider sbme
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safeguards as necessary. The langu-
age is very wide in some of the sec-
tions and words like ‘incidental’,
‘necessary’, ‘conducive’ etc., are used
and they may very seriously interfere
with the exclusive jurisdiction of the
State. Safeguards must be provided
necessitating the consultation with or
after obtaining the previous consent
of the States before these powers are
enforced on them. Otherwise, it is
sure to create some bitterness. That
is a point which I wish to stress.

Here we are not talking on absolute
principles whether control is neces-
sary or not necessary. Any body might
say that a State must have powers to
control provided the control is properly
exercised. It is always there, but what
is our previous experience? A=n hon.
Member was referring to our previous
experience., If there is any bad taste of
bitterness in our minds, it is due to
the after effects of that wretched con-
trol and its management. It made
the society most obnoxious. It made
everybody concerned with the control
administration exposed to criticism,
and I for one feel that, in my experi-
ence of our composite State of Madras,
that the moment you want to make
any particular goods go out of public
view in the market, you must bring
them under control. If you bring
them under control, the goods or
materials suddenly disappear. I shall
give an experience of mine. Once in
Madras, two days before Deepavali,
they introduced control on jaggery.
The result was that in a place like
Hindpur, where thousands of bags of
gur are produced, the next day and
on Deepavali not one seer of jaggery
could be procured. Everything had
gone underground. The only result
of introducing control is to make the
commodity disappear and that is how
it has worked before. I am afraid in
spite of the best management, it is
bound to go in the same direction.
We all know black-marketing and its
concomitant things.

Mr. Chairman: The hon. Member
will please remiember that only one
hour is allotted for this Bill,
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Shri Raghavachari: I shall finish in
a minute. The black-market and its
concomitant things naturally. follow.
When such a measure is to.be placed
permanently on the statute-book, I
do agree with my friend, who spoke
previously, that only such of the com-
modities as are rare and are not very
abundant may be controlled. All
kinds of cattle fodder are mentioned
and it is a most ununderstandable
thing. Similarly, in regard to the
vatieties of oilseeds; so far as the
position of Andhra and Madras is con-
cerned, oilseeds were grown there in
abundance. Thé agriculturist grew
them to the exclusion of other com-
modities. Then, in the manipulation
or management of the centrols, the
agriculturist lost heavily, The State
Government agitated and made re-
presentations to the Centre. So, there
is the difficulty that in trying to con-
trol commodities which are grown by
agriculturists and within the peculiar
province of a State, the Centre creates
irritation and the necessary conse-
quence of it is bitterness.

1 would submit that the Select Com-
mittee might consider that in the
matter of controls, the better thing
would be to fix an economic price for
the commodities in advance rather
than go about controlling after a
thing is produced and then disappoint-
ing people who have grown it. Be-
cause of the loss they have suffered
in a particular year those people
might make up their minds not to
produce it again. So, the control
must be so exercised that economic
price and other things are fixed in
advance so that the commodity may
be grown safely in anticipation of a
proper market. 1 would request the
Select Committee to examine most of
these items and then omit those that
are not necessary in the real interests
of the larger economy of the whole
of the State.

BUSINESS OF THE HOUSE

Mr., Chairman: I have to inform
‘the House that the Business Advisory
Cofmmittee has suggested that one
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hour may be allotted for the consider-
ation and passing of the Working
Journalists (Industrial Disputes) Bill
and that it should be put down fromr
5 to 6 pM. on Thursday, the 10th
March, 1955.

I take it that the House is agree-
able to this recommendation.

Shri D. C. Sharma (Hoshiarpyr):
How much time was devoted to this
Bill in the Rajya Sabha?

Mr. Chairman: It is the decision
of the Business Advisory Committee
and I have informed the House of
that decision,

Shri D. C. Sharma: I beg to submit
that one hour is not sufficient.

Shri Nambiar (Mayuram): One
hour seems to be very little when
compared with the work that is to be
done.

Shri Sivamurthi Swami (Kushtagi):
May I know whether the Bill was
placed before the Advisory Com-
mittee as this is a very important
Bill? .

Shri Nambiar: Here, we are deal-
ing with the Working Journalists Bill
and I say that there must be at least
two hours. My suggestion is that as
we are anyhow sitting beyond 5 p.M,,
let us sit till 7 p.M. as that is a very
important Bill.

Dr. Suresh Chamdra (Aurangabad):
Not on that day, but on another day.

Mr. Chairman: It is now put down
as 5 to 6 p.m. Shri Nambiar’s sug-
gestion is that it may go upto 7
P.M.

Dr. Suresh Chandra: The time may
be extended to two hours, but not
from 5 to 7 p.M. and I do not think
there would be enough quorum 'at
that time

Mr. Chairman; For the present, let
it remain as it is. On that day, let
the further suggestions come, For the
present, this is the order of the
House,





